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Shri S.P.Kulkarni, Adv.for the 
applicant. 
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IIIRIBUNAL'S ORDER 
	

30TH JUN 1992 

The grithüancë of the applicant of D.k.25/92 

is that, the Tribunal in it's operative portion ordered 

that, only rent on penal rate be charged from the 

'a 	 applicant for the period from 25.6.1991 to 30.10.1991 

and after 31 s:t October 1991, the damage rate of rent 

shall be charged. Earlier, the respondents have charged 

from the applicant damage rate of rent from July 1991 

instead 6f October 1991. Learned counsel for the 

respondents,however, filed a copy of the order 

dated 26.6.1992, wherein it has mentioned the charges 

for the period from 25th Jun 1991 to October 1991. 

I think, this is in line with the direction given 

by the Tribunal in the aforesaid ,judgement. We therefore 

see no case is made out for contempt.pcCôiternpt 

petition is dismissed. 

(J.P.SHARMA) - 
MEMBER (3) . 

p' 
(uSHA SAVARA) 

ME MB ERA ) 


